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IN THE CENTRAL ADMINISTRATIVE TRII3UNAL,HYDERABAD Bi 	
1 

AT HYDERABAD. 

O.A.No.324 of 1989. 

Date of decision: 27-11--1989. 

Be tw ë en: 

N.Ramalcrishna Rao.. 	.. 	Applicant. 

Vs. 

The Union of India repthesented 
by the Director General,Tele-
communications, Daktar Shavan, 
New Delhi and another. 	 Respondents. 

Sri J.V.Lakshmana Rao, counsel 'for the applicant. 

Sri E.rvladanamohana 	Additional Standing counsel 
or RespOndents. 

CO RAN: 

Hon'hle Sri B.M.Jayasimha, Vic 	hairman. 

Non' ble Sri J.Narasimhamurty, [1 
	

(Judidial) 

Judgment of 'the Bench delivered by 
i-ion' hie Sr B.N.JayaSifflha, vice-Chairman. 

The applicant is a Cashier in the Office 

of the General Manaje , Telecom District,Hyd:rahad. 

He has filed this application aggrieved by the 

Letter No.A.O.(C)/PRESS/88_89 dated 213-1989 

of the General Manager, Telecom District,Hyderabad 

under which it has bee decided that P.R.s.. work 

should be rotated amonkst all the Assistants in 

the Cash Section evermonthanc5 they should be 

paid full 22% commission for the month they tork. 

The applicant sates that when a regular 

vacandy arose for the host of Cashier in 1988,  

hN he was selected asCasfier and he has been working 

air- 	:Ir 



in that post from 4F_8__1988. 	
Cashier/Disbursing 

Of ficers are requitd to do the work of Pay Roll 

savings Scheme for hich 2.5 per cent commis5lon 

is payable for invstrnents made through them as per 

- Ministry of Finance (Department of Economic Affairs, 

-- 	- 	'--- 	7ifo\_ap/1R_ 

dated 29--6--1976. 	Further, according to the in- 

structions contain d in the Director General Posts 

and Telegraphs, 	Delhi letter No.59-2/80-33 

dated 13-- 11--1980J the work connecting to Pay Roll 

Savings Scheme is required, to be entrusted to 

Cashier/Disbursing 1 Officer and in the event of 

their unwiiingne4i  then only some other officials 

to be chosen for the purpose. 	The applicant 

expressed his willingness to undertake the pay roll 

savings  scheme work in his letter dated 8-8-1988 to 

the 2nd respondenI*trusted He has lso requested that the 

said work may be 	to him by handinc over all 

the relevant -recor'ds. 	The Accounts Officer (Cash), 

Office of the Genral Manager, Telecom District, 

Hyderabad while r4lyinc his representation dated 8-8-1988 

rejected his requdst under Letter No. AOPE/PRSØ46/88-89/31 

dated 26--8--1988 informing that Sri M.Anji Ready, Tele-

com office Assistnt was entrusted with the work of 

Pay Roll Savings cheme in addition to Cashier duty. 

khauxh The applicdnt states that he submitted appeals 

dated 8-9-1988 ant  211-1988, 28-12-1988 ad 15-3-1989 

for reconsideratin of the matter. 	The applicant 

was informed unie letter No.AO(C)/PRSS/88-89 

dated 21--3--1989that Pay Roll Savings Scheme work 

i 	
- 

s rotated among 
I 
 ll Assistants Cash Section. The 

applicant contends that it is contry to the rules 
i 	 General 

laid down for the: purpose by the Director/of P0sts 

and Telegraphs. 	iTh, therefore, contends that the 

&: •1I 	- 	 -- 44 	**n?a 



denial of Pay RollSavings Scheme ;ork to him 

is a deliberate act to deny him the monetory 

benefit, in violatin of the rules. Hence he 

filed this applicatiOn. 

The respon'dents have filed their counter 

and state that Pay R6l1 Savings Scheme work is done 

by the Department s an Agency on behalf of the 

National Savings Organisation and entrustinc4 of the 

Pay Roll Savings Scheme ork and payment of 

commission thereof does not come under the purview of 

staff service conditions of the Telecom Employees. 

The portion of the Pay Roll Savings Scheme work due 

to be done by Cashier has been entrusted to him and 

he is being-paid 	per cent commission on the 

amounts invested. I That the previous Cashier was 

not entrusted with full workcompletely. He was 

given the work for, some month5r,  only due to Depart- 

mental exisgenciesL 	They deny that they have 

violated the Rulesin force. 	- 

We have heard Sri Lakshmana Rao, learned 

counsel for the applicant and Sri Madanarnohan Rao, 

learned Standing counsel for the respondents. 

The main contention of Sri Lakshmaa Rao, 

learned counsel fo the applicant is that according 

to Rules governing P.R.S.S., the applicant is 

required to be entusted with the Pay Roll Savings 

Scheme but no clek can be entrusted with that 

work. 	In supportof this contention he relies 

on the instructions of the Director Genetal of 

• Posts and Telegraphs v-ide No. 59-2-/80-as 

( 
dated 13--11---1980 in whichit is stated that 



C 
rd 

Iv as a matter of couse, Cashier/Oishursing Offider 

of the office should be the PRSS Group leader, but 

where the Cashier/Dksbureiflg Officer is unwillinc to 

undertake the work, sdme other official may be 

chosen as group leader, but desirably someone in 

an allied position, like the Accountant, 

exampie. 	The Learned counsel for the applicant 

also relied on the instructions of the Director 

General, P0sts & Telegraphs vide No.44-6/77-SB 

datednil issued to all heads of Postal Circle 

wherein it is statd that with effect from the 

1st March,1979, th1 amounts of commission/working 

expenses, as may b atssible in accordancd with 

the rates fixed by the Government from time to time, 

should be paid to kaxk &22ka at wkigk ZNN az 

g±tg kar ±xflz2flx GrOup Leaders in all the 

Establishments by the ub/Mead.t 	The procedure 

prescribes that th Gr:up leader will preent along 

with three copies f the deduction schedule of 

deposits, a bill for the commission/working expenses 

in the form at Annexure'I'. These instructions 

read together Ima I 2kx lead to the conclusion that 

the Cashier/Disbursing Officer of the office should 

be the PRSS Group Leader and it cannot be entrusted 

to anyone else. 	The contention of the learned 

counsel for the ap1icatiohah xcz xx has to be 

upheld and accordikgly 'we allow the application. 

The respondents are directed to entrust the work to 

the applicaqt in accordance with the instructions 

referred to above and he would be eligible to the 



commission according to the prescribed rate. 

The respondents are directed to imp1ent these 

orders withih one moth from the date of receipt 

of these orders. 

In the reult the application is 

allowed. 	There will be no order as to costs. 

	

(B.N .JAYASIMHA) 	 (J.NAFtASIMHAMtJRTY) 

	

Vice-Chairman. 	 Member(JudiCial) 
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DEPUTY REGISTRAR(JY. 

ss3. 

TO: 
The Director Gneral(Union of India) 
Telecommunications, Daktar Bhavan,New Delhi-liD 001. 

The General Manager, Telecom District, 
Suryalok Complex, Hyderabad-500 033, 

One copy to Mri,J.V.Laxmana Rao,4dvocate, Flat No.301, 
3rd floor, Balaji Towers, New Bakaram,Hyderabad-380. 

A. One copy to MrLE.fladan Mohan Rao,Addl.CGSC,CAT,Hyderabad 

5. One spare co 	. . 
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HON'BLE MR.B.N.JAYASIfflHA: 
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M.A. Ordered. 
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